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Learned counsel for the petitioner 

and his Associates are absent. :o request has there 

been made on their behalf seeking adjournment. 

In this 1999 matter pleadings have been ccpleted 

long agO. It is, therefore, not possible to drag 

on the matter indefinitely. ve have, therefore, 

heard Shri 	Mohanty, learned senior counsel 

appeaking for the Respondents and also perused the 

records. 

In this Application the petitioner has 

prayed for direction to Respondents to appoint him 

to the post of U.D.C. in Kendriya Viclyalaya Sap'athat 

Respondents have filed their counter Opposingth t  
prayer of the applicant and applicant has also 
filed rejoinder. 

For the purpose of considering this 

petition it is not necessary to go into too many 

facts of this Case. It is only necessary to note 

that admittedly for filling up of tha post of UDCs 

in K.V.S. a written test and viva vcce were held 

and according to petitioner himself five candidates 

were selected arid put in the main panel in order 

of merit and tmother three candidates including 

the applIcant were kept in the reserved category. 

Applicant has Stated that after a.jpOintment Order 

was issued to the five candidates, who were kept 

in the main panel, candidate NO.5 3hrI Raghunath 

Pradhan did not join the post and consequently the 

same post remained unfilled. Secondly another 

candidate viz., Shri Ashok Kunr Panda, who was 

against Si. NO-2 in the main panel joined the 

post and after serving for about five months, he 

resigned. The Case of the appl:Lcant is that since 

two vacancies have arisen , he should be given 
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appointment ac:ainst One ot the to acancies. 

Respondents in their counter opposing 

the prayer of the applicant have stated that Out of 

five vacancies, four posts were meant for candidates 

belonqing to general Category and One for SChediled 

Caste. They havc.further mentioned that apafleLQe. 

tiiè cabdidates.was drawn up consisting of four 

cer:Ididates belonging to general category and One 

Scheduled Caste. It is furtbermentjcned that a 

reserve panel of thr candidates was also drawn Up 

as has been mentioned by the apolicant. This reserved 

panel cO[lsisted of One Shri C.R.Sethy, belonging to 

Scheduled Caste and one Shri S.C.Behuria and after 

Shri Behuria, the present applicant Shri Sudarsan 

Patriaik. Respondents have opposed the prayer of, the 

applicant by stating that vacary ... arising Out of 

resir,lation Of Shri A.JK.Panda after having worked 

for about five months cannot De taen to on of the 

vacancies and the panel has already been exhausted. 

It is not necessary for us to form an 

opinion on the &ove suLmissicns of the learned 

senior counsel for the xespondents, who, in c iurse 

of his submission filed a decision of the Hon'ble 

High Court in 0.J.C. NO.1826/2 000dealjng with Lhe 

same a000intment and the same panel consisting of 

five candidates and a reserve panel consisting of 

three candidates including the applicant. Frcn the 

decision of t -1eir Lordshios in disposing of the said 

C.JC. or 14.11.2000, we find that in that  

the person who was Number 1 amongst the general 

category candidate in the reserved panel consisting 

of three candidates, i.e. Shri S.C.eh.urja approached 

the HOn'ble High Court: for getting appointed against 

resultant vacancy, for which the oetitoner has 

approacned this Tribunal in the present 	The 
Uon'ble High Court, -Eor the reasons recorded in their 

order dated 14.11.2000 in 0.J.C. No.182 6/2000, 

rejected the claim of Shri Behuria for getting 

appolnted to the post of U.D.C.It is not disputed 

that in the reserved panel the name  of the present 

appFicczit Shri S.Patnaik finds mention below Shri. 

3ehuria. Therefore, in ôase any vacancy is required 

to be filled up from the reserved panel Shri Behuria 

will natural2y have a j)(-ttC-r c1airr over the prflt 
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ap1icant fur e.ttincs aDpolnted t that post, 

who is Just below Shri 	 a ca2didate 

beloncing to reserved category. 

As stated earlier, the claim of 

hrj iehu:ja has been rejected by the Hon'hle 

High Court lU the 	 said L).J.  in this 

View of the matter, the present petrtier being 1 ace 

against Si. No.2 in the reserved panel of generi 

category candidate cannot he entitled to get 

appointment against the post of U.D.C., especialy 

when a Similar prayer made by Shri S.C.r3ehurja, 

being placed at Si. 1*4"O.1 1I the reserved panel 

of general category candidates has been rejected 

by the Hbie High Court in O.J.C. No.1826/2000. 
In the result, we hold that the 

applicant has not been able to make Out a case for 

any of the reliefs prayed for. The O.A. is, therefure, 

hald to be without any merit and t:he same is r'ej ectc, 

but without any order as tD costs, 
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